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uis application is it  

form and within time 

C. F. of Rs. 501- 
1epositcd vide 
LPO/BD 
bated 

11-1O.9 Leatiod counsel Mr.R.itta f or the 
applicant moves this application. None is 
present fr th•• respondents. 

Perused the contents of 
r  the appli... 

t q 
cation and the reliefs sought. The appli.. 
cant impugnes the letter rb.E/uI/l/IM 

(Rostr) dated 7-7-94(Annexure A/6). The 
subject matter is stepping up of his 
with reference to the pay of his juniors. 

Application is ainitted. Issue 
notice on the respondents by registered 
post. Written statement within six weeks. 
List on 2411-95 for written statement 
and for further orders. 
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Learned RaIlway cOunsel Mr B.K. 
'Sharma. see}Cs .  for further time for submi-

ssion oF wrI.ten statement. Allowed. 

List bn 19.1.95 for written state-

ment and furtherorder•s.. 

Már 

4b 

Hone is present. Counter has not 

been submItted. 

idjourned to 1.3.1.995 for written 

statement and further orders. 

Member 

Mx. Learned counsel. Mr.1.Dutta.,i 	
L 

for the applicant. written statement 1as. 

not been submitted by the respondents0 

Mr.S,harma seeks time la on behalf of 

Mr..K.Sharma for submission of writti 

statemént...-eeks tin,e for further 6 weeks. 

List on 19-4-96,>Eor  hearing. In the mean-

time respondents are allowed to submit 

written statement with copy in advance 

to the counsell of the applicant. 

Member 
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L9.4.6 	 None Is present oi the reapori- 
dent,: Lce oot-a Of Wutta 2oarned 

cotm$ for th appUôant. 
Hearing qLdjourned to 2.5S'9G4 / 

Zn t 	 :rt my submit 

L1t 	 dth wp y to th 

15596 	Zearned counsel Mz',.R.Dutta for the 
applicant. Lerned counsel Mr.b.K.Sharma  

for the respondents. 
Written stat cent has not submitted. 

Mrharrna seeks for time to file written 
statement. 

4.st for hearing on 19m6'.96o In the 

. 	 meantime respondents may submits written 
- 	

5tatement with copy to the applicant. 

Mtber 
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196.96 Mr R. Dutta for the applicant. Mr B. 
K. Sharma for the respondents. 

-Written statement has not been submitted. 
List for hearing on 7.8.96. 

 

Liberty to the respondents to submit 
written statement with copy to the counsel 
for the applicant. 

Zlr 
nkm 

) 	 krIY<I;~ 
c,-\  

Learnxi counsel Mr.K.utta for the 

applicant. berned Mr..araa for Mr.b.K. 
0harm s  £*ilway counsel* h.ts case has 
been listed for hearing pendinç iuk*u.tssic 

of written atateent. Hr.S.arna infon*s 

that written otatanont are in a stage of 

teaUines for eubeission and he seeks 
adjournment for aubeiasion of written 
stataont. 

List for hearing on 26-896. 
The resps2emts are directed to 

su1dt the written etatont before the 

date with copy to the counsel of applica 

L 
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26 8 96 	Mr. R. Dutta for the app1icnt 

Mr.. B.K.Shama has âubmtted leave of 

absence. 

Written statement has not been submitted. 

List for hearing on 16.9.96. 

trd 

/ 
16.9.96 	Learned counsel Mr. R.Dutta for the 

applicant. 	
/ 	• 

Mr. 	S.Sarma for Ir. 	B.K.Sharma, 

learned counsel for the respLndents, informs 

ç 	 that written statement is rady and will be 

submitted in about one week time. He therefore 

prays for short adjournment. / 

Hearing adjourned to L3.lO.1996. In the 

•. 	 meantime the respondents may submit written 

statement with copy to the counsel of the 

• 	 applicant. 	
• 	/ 

Me 

trd 	
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•1 0.A.No.224/95 

Learned counsel Mr R. Dutta for the 

applicant. NOne for the respondents. 

Mr Dutta is ready for submission. Mr S. 

Sarma for, Mr B.K. Sharma, however, prays that the 

respondents may be given last opportunity to file 

written statement on 7.10.96 and adjourn the hearing. 

However, since Mr Dutta has come ready for his 

submissions and' hearing, he is allowed to make his 

submissions in part. The hearing is adjourned to 

9.10.96. In the meantime the respondents shall submit 

written statement wJ.th  copy to the counsel of the 

opposite party on 7.10.96 positively. 

At 

3.10.96 

Hearing adjourned to 9.10.96 as part heard. 

Member 

0. 

cj ( 

trd 

9.10.96 Learned counsel Mr R.Dutta for the 
app lie ant • None for the respondents. However._ 
a common written statement for the.app1ica-. 
nts in O.A.161/95, 175/95, 209/95 to 212/95 
and O.A.224/95 to 240/95 has been submitted 
by.the respondents. A copy of which has 

been served on learned counsel Mr R.Dutta. 

Mr Dutta seeks time to file rejoinder. 

Allowed. 

Mr Dutta is directed to serve copy of 

the rejoinder on the respondents before the 1  
date of hearing. 

List for hearing on 20.11.96 as part 

heard. 

Meth er 

iJ 



20'.1196 	Learned counsel Er.'utta for 
the applicant. Lr.H.K. umury for  

at 	
\1O 	

Mr,b .K. harma, lea rnea Railsay Counsel. 
k 	 List Lor hearing on 16-.12-'96 as 

part heard. 

nkm MExnber 

18.12.96 	None present. List for hearing on 

13.1.1997. 

M~ et 

nkm 
qs 113  

15.1.97 	 Learned counsel Mr R. Dutta for the 

applicants. Leave note of Mr B.K. Sharrna, learned 

counsel for the respondents. 

List for hearing on 24.1.97. 

Meier 

nkrr 

p si) 

29.1.97 	. 	 Mr R.Dutta 1 learned counsel for the 

applicant and Mr B.K.3harma,1earned Railway-

counsel for the respondents present. 

Counsel of both sides have completed 

their submissions. Hearing concluded., 

Judgment reserved. 

1,14e&-'r 
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'1 
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12.2.97 	Mr R.Dutt•for the applicant;1r'B. 

K.Sharma for the respondents. 

Judgment and order pronounced by 

common orderin respect of the 23 Ori-

ginal applications. All Original ppli-

cations except OaA.NOS.161/95, 235/95 & 

2 38/95 are dismissed in terms of the 

order. 

O.A.236/95, Jadu Gopal Chakiaborty 

is disposed of in terms of pára 8 Of 

the common order. 

O.A.161/95, IXilal. Kanti Deb and O.K. 

235/95, Ajit Kurnar Chakraborty, are 

disposed of in terms of para 9 of the 

common order. No order as to costs. 

Place copy of the common order in 

all the 23 O.As. 

Member 

'C 
	 pg) 
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CENTRAL ADMINISTRATIVETRIBUNAt. 	ATI BENC 

Date of Order : This the 12th Day of Februay.1997. 

Shri G.LSanglyine, Administrative Member. 

oriiai Ap1ication No.161 of 1995. 

- Shri Dulal Kanti Deb . . . Applicant 
Vs-.  

• 	 Union of India & Ors. • . . Respondents 

O.A. No. 175 of 1995. 

Shri Chitta Ranjan Paul . . .• Applicant 

-Vs- 

Union of India -& Ors. . . . Respondents 
• 	O.A.No. 209 of 1995 

Shri Manindra Lal Deb . . . Applicant 

-Vs.. 

Union of India & Ors. . . . Respondents 

O.A. No. 210 of 1995 

Shri Ranjit Kumar Dey . . . Applicant 
-Vs- 

Union of India & Ors. . . . Respondents 
O.A. No. 211 of 1995 

Shr.1 Krishna Pada Paul . . • Applicant 

-Vs- 

Union of India &Ors. . . • Respondents 

O.A. NO. 212 of 1995 

nt Kali Rani. Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . . .Applicants 

-Vs- 

Union of India & &s. • . . Respondents 

O.A. No. 224 of 1995 

Shri. Manual Roy 	 . . . Applicant 

Vs 
Union of India & °rs. 	 . . . Respondents 

O.A. NO. 225 of 1995 

4 Shri Priyotosh Naha 	 . . . Applicant 
- V - 

Union of india & Ors. 	 . • • Respondents 

ri 

-. 	---•-------•----- -- 
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NO. 226 of 1995 

. 	ppifcant. 
Shri KalacI)and Saha • 

vs 

Union of India & Ors.  

- 

O.A. No. 227 of 1995 

. Applicant 
Shrjn Kanti Das . 	. 

vs 
. 	. 

. Respondents. 
Union of India & ors. 

O.A. NO.228 of 1995 

Shri parimal Chandra Dey 
. 	. . Applicant 

H 
 -'Is - 

. Respondents 
Union of India & Ors. . . 

O.A. NO. 229 of 1995 

ri Makhafllal Bakshi . 	• 
• Applicant 

-Vs- 
. Respondents. Union of India & Ors. . 

O.A. Nc. 230 of 1995 

Shri Mukunda Ch. Chanda 	 .. 

. • Applicant 

- Vs - 

Union of India & Ors. 	 . . . Respondents 

O.A. No. 231 of 1995 

Shri Kartick chandra Dey 	
. • . Applicant 

 -Vs - 

Union of India & Ors. 	 . .. . Respondents. 

O.A. NO. 232 of 1995 

Shri Qpesh Chandra Dam . . 
	Applicant 

 -'Is - 

Union of India & Ors. . . . 
Respondents. 

O.A. NO. 233 of 1995 

ShriHarefldra Kurnar Dey • 	. . Applicant 

Vs 

Union of India & Ors. . . 
	RespondentS. 

O.A. No. 234 of 1995 

• Shri Dilip Kuxnar Mazumder . 	. 	
. AppiCaflt. 

vs 
• 	

Respondents Union of.india& Ors. 	- 

OA.NO.2350f.l 99S 	• I-..'  - 

Shri Ajit Kr. chakraborty -. . . 
Applicant 

VS - 	 - - 	-. 

Union of India & ors. .. 
. Respondents. 

- 



O.A. NO. 236 of 1995. 

Shri Ramendra #Mmar Básak 

Vs 

Union of India&..S. 

• 	 O.A. No. 237 of 1995 

Shri Rai Mohan Roy 

- Vs - 

Union of India & Ors. 

O.A. No. 238 of 1995 

ri Jadhu Gopal ChakrabOrtY 

- Vs - 

Union of India & Ors. 

0.A. NO. 239 of 1995 

Shri Rebati Mohan Choudhury 

- •Vs - 

Union of India & Ors. 

O.A. NO. 240 of 1995 

Shri Fanindra Kumar Baidya 

Vs - 

Union of India & Ors. 

• .. 1pplicant 

• • . Respondents 

L 
. . . Applicant 

• . . Respondents 

. . . Applicant 

. . . Respondents 

• Applicant 

Respondents. 

. . . Applicant 

• Respondents. 

iri R.Dltta. Advocate for all the applicants. 

Shri B.K,Sharma, Railway Advocate for all the respondents. 

ORDER 

.L.SANGLYINE. ADMINISTRAIIVE MEMNER 

The applications submitted by the 23 applicants 

under Section 19 of the AdthinlstratiVe Tribunals Act 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a common 

written statement in respect of all these applications. 

2. 	The applicants were either holding the post of 

Fireman !A or DieseL Assistant Driver.CThBy -were subse- - 

quent]y promoted to their next promotional post of Shunter. 

contd .:. • .4 



Rr  

- - - 

p_the purpose of ready reference and easier appreclat.thfl 
- - 

of facts the dater of promotion of each one of them to H 

.Shunter U 	 are given below as.gatheredfrOTflthe 
• 1 respective applications under consideration .: 

SiNo. Name of the applicant Date of promotion 

Sri D.K. Deb 1.1.1986 

 CR.Paul 1.3.1985 

" M.L.Deb 14.2.1985 

" R.K.Dey 11.2 .1984 

" K.P.Paul 6.12.1985 

u J.K.sarkar 7.6.1984 

7, 	N  E.L.Roy 19.2.1985 

80 P. Naha 1.3.1985 

9. 	a K. Saha 14.2.198'5 

10." A.K.iJas 14.12.1985 

• - 11." P.C.Dey 1.6.1984 

12." M.L.Bakshi 14.2.1985 

13," M.C.Chanda 13.6.1984 

 K.C.Dey 22.1.1985 

 G.C.Darn 1.3.1985 

 H.X.Dey 14.2.1985 

 D.K.Mazumder 1.3.1985 

 A.KChakrabOrty 30.1.1986 

 R.K.Basak 1.3.1985 

 R.M..Roy 14.10.1985 

 j.c.chakraborty 8.12.1985 
•  R.M.Choudhury 31.5.1984 

•  F.K.Baidya 25.1.1989 

3. The categories of ernployees.known as Fireman 	A 	and 

• DIesel Assistant Dtiver are called running staff in the 

Railways. The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on pröforma fixation 

and the monetary benefits consequent thereto were givn with 

effect from 1.1.1985 but the categories of Fireman 	A' and 

Diesel Assistant Driver were not restructured. These categories 

were,howeVer. given the benefit of Special Pay at therate 

1 
contd...5  
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of ks.15/- per ifl0fltb. -This Special Pay was admissible to 30% 

of the posts in each categor 	 In 

order of seniority in each category of post. The Special 

was given with effect from 1.7.1985. This Special Pay was 

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixationOf pay of Fireman 'A' and 

DieselAssistant Driver. The grievance of the, applicant is 

that many employees junior to the applicants as Fireman 'A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respcndents but their repre-

sentations were rejected on the following grounds : 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representaticns but no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/xi '' promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

• Shunter in the revised grade. Some of the applicants 

promotion to the post of Shunter/XxgJc* k' before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up of their pay while fixing their pay with effect 

c 1 
contd... 6.. 
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from 1.1.1986 coseauethe 4th Central pay. Commission. 

thattwo aplic ants1  namely. D41 Kanti 

Deb and iri Aji Kr. Chakraborty who were promoted after 

1.1.1986 the benéf.tt of fixation of their pay after taking 

ihto consideration of special pay of Rs.15/-per month drawn 

by them had already been granted. Learned counsel Mr R. 

Eitta appearing for the applicants submitted that the stand 

of the respondents in rejecting the prayer of the applicants 

to step up their pay Is not sustainable as it is not in 

accordance with FR 22 C and the Notification No .PC-IV/86/ 

RSRP/1 dated 19.9.1986 issued by the Ministry of Transport, 

Department of Railways(Railway Board). Mr IXitta relies on 

Note 7 of Rule 7 thereunder and submitted that all conditions 	. 

laid down under this Note were fulfilled by the apjlicants 

and as such their prayer is justified. Mr B.K.Sharma,learned 

counsel for the respondents, on the other hand opposes the 

contention of Mr IXitta. 

5. 	The respondents have stated in the written statement 

that all the applicants except Jadhu Opa1 Chakraborty 

(O.A.No.238/95). tXilal Kanti Deb (O.A.161/95) and Sri Ajit 

Kr. Cha}craborty (O.A.235/95) were promoted as Shunter/i 

•i before 1.7.1985. Since this is the material date it 

has to be mentioned here that the dates .of promotion to 

iunter as gi.vefi by the app3icants'K.P.PaUl as 6.12.85. 

A.K.Das as 14.12.1985, R.M.Roy as 14.10.85 and J.G.ChakrábOrty 

as 8.12.85 are not same with the dates given by the 

respondents In a sheet at Annexure V to the written state-

ment. These above mentioned cases are specifically mentioned 

because it will be relevant whether they were drawing 

Special Pay as Diesel Msiatant Driver from 1.7 .1985 to 

cont.d... 7 
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\ 
the alleged date of their promotion to Shunter. In the 

case of all othe4: applicants except the four mentioned 
and 

above A.ChakrabOrty, D.K,Deb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoyir)g Special Pay of 

Rs.15/- per month as Diesel Assistant: Driver/?ir$mafl ''. 
he states that <  

Even in the case of K.P.Paul thoughhe was Diesel Assistart 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri J.G.Chakraborty. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

pay from 1.7.85 to the dates of their promotion. In the 

case of F.1<.Baidya, the question of drawing special pay 
according to him 1  

of Rs.15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23.2.1989 and giwn promotion as Shunter on 

25 .1.1989. He has not stated in this application that he 

£ was paid arrear of -  Special Pay after reinstatement • Also 

if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in nnexure-V the 

question of drawing Special Pay bythimas Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

NNote7: In case, where a senior Railway 
jérvant promoted to a higher post 
before the 1st day of January.1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 
higher post on or after the 1st day 
of January. 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 
for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promotion of the 
junior Railway servant subject to 
fulfilment of the following conditions, 
namely, 

contd...8 
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both the junior and the senior Railway 
servants should belong to the same 
..adre and the posts in which they have 
been promoted should be identical in 
the same cadre, 
the pre-revised and revised scales of 
pay of the lower and higher posts in 
which they are entitled to draw pay 
should be identical: and 
the anomaly should be directly as a 
result of the application of the 
provisions of Rule 2018B(FR:22C) of 
Indian Railway Establishment Code 
Volume II or any other Rule cr order 
regulating pay fixation on such promotion 
in the revised scale, If even in the 
lower post, the. junior officer was 
drawing more py in the pre-revised 
scale than the senior by virtue of any 
advance increments granted to him. 
provisions of this Note need not  be 
invoked to step up the pay of the 
senior offic er.N 

Mr aitta submits that all the condd.tiOns mentioned above 

are fulfilled in his case and further that the last sentence 

'if even .......... officer"does not apply to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indian Railway Establishment 

Code Volume II : 

2018-B (F.R. 220-Notwitristanding anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or officiating capacity is 
promoted or appointed, in a substantive, 
temporary or officiating capacity to 
another post carrying duties and respon-
sibilities or greater importance than 
those attaching to the post held by him, 
his initial pay in the time-scale of the 
higher post shall be fixed at the stage 
next above the pay notionally arrived at 
by increasing his pay in respect of the 
lower post by one increment at the stage 
at which such pay has accrued.' 

The subject matter in these applications is fixation of pay 

bf the ppicantsh'in-tbertde of - unter, in view of the 

fact that their juniors in the grade of Diesel Assistant Driver/ 

Pireman 'A' were drawing higher pay than them on their (junior) 

promotion to the post of Shunter. 

 JJ 



7. 	As indicated above Mr Ixitta has re lied on Note 7 

of the Notification dated 19.9 • 1986 submitted by the 

respondents with their written statement in his submission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under consi-

deratiort. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman 'A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to 1nnexure-V to the written statement. 

sl.No. 	Name 	 Date of promotion to Shunter 

19 	 Sri Santosh Rn.Sarkar 	16.1.86 

Gopal Ch. Dey 	 9.1.86 

Motilal Majurnder 	 9.1.86 

" N.D.Chakraborty 	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The special Pay of Rs.15/- per month which they were drawing 

between 1.7.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Commission, consequently on their promotion as 

shunter after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. According to para 5 and 6 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except Jadu Gopal Chakraborty (O.A.238/95). rxilal Kanti 

Deb (0.A.161/95) and Ajit Kr. Chakraborty (O.A.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-permOnth which caine into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen 'A'. No rejoinder has been submitted by any 

contd ... 10 
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of the applicants to these statements made by the respondents 

and they have not4 been sought to be controverted. Itrmay also 

be mentioned here that although one common written statetent 

has been submitted by the respondents in respect of the .23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common written 

, statement in respect of all the applications. Therefore, these 

statements of the respondents are taken to be correct. It is 

the contention of the respondents that stepping up of pay is 

permissible only when two persons are in the same grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case of the 20 

appLicants who were promoted to Shunter before 1.7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman 'A' as the applicants were promoted 

before 1.7.1985 to Shunter and did not draw the Special Pay 

of Rs.15/-per month. These 20 applicants were not also in the 

same cadre of Diesel Assistant Driver/Fireman 'A' as the 

juniors as on and after 1.7.1985. In view of these factcthere 

cannot be any anomaly in fixation Of their pay in the scale 

of pay i—the-sale rf  py of Shunter with reference to the A. 

pay of the juniors who were promoted after 1.1.1986 to 

Shunter and who stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

B. 	In the case of Jadu Gpal Chakraborty (0.A.238/95.) 

the respondents have stated in the written statement that he 

drew the Special Pay of Rs.15/-per month with effect from 

1.7.1985 to 30.12.1985 as he was promoted to the post of 

Shunter on 31.12.1985. It appears that he was not allowed 

/ 	 contd...11 
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hiQh1tion of pay because he was promoted to Shunter on 

31.12.1985. Note7 aforesaid permits stepping up of pay of 

a senior emp]oyee promoted before 1.1.1986 with reference to 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post ubject to fulfilment of the conditions laid 

down thereun4er. In view of this fact and the fact that 

Shri Chakrabcfrty was drawing Special Pay of Rs.15/-per month 

till 3O.12.185, that is one day before his promotion, I 

consider tha4 it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and theNotification No.PC-IV/86/RSRP/1 dated 19.9.1986. 

They are theefore accordingly directed and they should do 

so on merit.j They shall issue a final order within 3 months 

from the dat of receipt of this order by respondent No.3, 

the Chief Pesonnel Officer, N.F.Railway, Maligaon, Guwahati. 

The applicaton is disposed of accordingly. 

In he case of Dulal Kant! Deb (O.A.161/95) and 

Ajit Kr.Chakraborty (o.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of R.15/-. Mr !itta submits 

that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent N0.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu-

ding O.A.Nos.161/95, 235/95 and 238/95 are dismissed. No 

order as to costs. 
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GUWAHATI : BENCH : GUWAHATI 14 
0- 

c/9OCT1995)/ 

(An application U/S 19 of the A.T.?t) 
I 

1 /1 
Original Application No of 1995. 

Shri M.L. Roy. 	 Applicant. 

- Versus - 

Union of India & Others 
	

Respondents. 

I N D E X 

Sl.No particulars. 	 Annexure No, 	Page, 

11 Application 1 to 	8. 

 Rly.Board'S letter No.PC/ 
III/84/UPG/19 dt. 25:6.85. li/i. 	9 to 13. 

 Chart showing the date of 
• promotion,payetc, of the 

• applicant and his juniors. W2. 	 14. 

 Rly.Board'S letter No.PC/60/ 
F.-]. 	dtd. 	1.03.660 A/3. 	 154 

 Applicant'S representation 
dated 9.5.93. J/4. 	 16. 

6, Senior Divisional Personnel 
Officer's D.O. letter No.E/ 
41/1/L1-4(Restr.) dt. 8.11.93. ?/5. 	 170 

 Divisional Railway ManagerP)'s 
letter No.E/4A1/1/LM(Restr.) 
dt. 7.7.94. A/6. 	 180 

 Applicant representation 
dt. 12.08.94 to the Chief 
Operating Manager, N.F • Rail- 
way,Maligaon, Guwahati 	11. )/7. 	19 to 20. 

U 



IN THE CEI)T2RAL ADMINISTR?LFIVE TRIBUNAL 

GUWAHFI BENCH : GUWAHATI 

(An application Under $eion 19 of the Administr -

ative Tribunal ?t 1989 

I 

'I 

Is 

S 	$ 

Original application No. 	of 1995. 

Shri Manual Roy, Son of Late R.R. Roy, 

residing at Rly.Qrs.No. L/409/A, Kali-

bari Colony, Lurcing, P.O. Lurnding, 

District — Nowgaon,Assacn, Pin -782447 

Applicant. 

— Versus — 

 Union of India represented by the 

General Man aer, N.F. Railway, 

Malign, Guwahati — 781011. 

 Chief Operating Manager, N.F. Rail- 

way, Maligaon, Guwahati- 781011. 

3, Chief Personnel Officer, N.F. Rail- 

way, Maligaon, Guwahati — 781011. 

4 4  Divisional Railway Manager, NJ. 

Railway, Luing — 782447. 

5, Senior Divisional Personnel Officer, 

N.F. Railway, Lumding — 782447,Assam. 

Respondent. 

11 	subject matter of the Application..stepping up 

of pay of the applicant. 

Cont ... P/2. 
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	 2. 	Jurisdiction of the Tribunal :- 

The applicant declares that the sub-

ject matter is within the jurt$diction of the Hon'ble 

Tribunal. 

3. 	Limitatjon :- 

The applicant submits that applica-

tion is within the period of limitation. 

4,, 	Facts of the Case :- 

4.1. 	 llhat, the applicant is a citizen of 

India and is entitled to rights and previledge avail-

able to -citizen of-India, 

4.2. 	 That, the applicant was appointed 

on 02.05.64 as Engine Cleaner in the Mechanical Depart-

ment of N.F. Railway and was posted at Lumding Loco 

Shed, That, he was promoted to the post of Diesel 

Assistant Driver(in short DAD) on 29.06.8 in Scale 

Rs. 290-360/- On 19.02.85 the applicant was promoted 

as Shunter in Scale Rs. 290-400/- On 1.12.86 the appli-

cant was prOmoted to the post of Goods Driver in 

Scale Rs. 1350-2200/-. 

4,3. 	 That, the Railway, J3oardvjde letter 

No. PC/III/81/tJPG/19 dtd. 	6086ssued Order for 

Cadre review and restructuring of Group 'C' and Group 

'D' Sraff. In respect of Fireman 'A and DAD the spe-

cial pay @ Rs. 15/- per month to the extant of 30% of 

Cont ... P/39 
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the post in e ach category was sanctioned with effect 

from 1.7.85. Aftex, introduction of the revised Scale 

of pay with effect from 1.1.86 the element of special 

pay was to be taken into account in the fixation of 

pay of Fireman and DAD. The above.benef it of fixation 

and the payment of arrears were made to the concerned 

staff vide BdL11 No. 450-R/No.1136 dt. 14.06.93. 

A copy of the Railway Boards 

letter No .Pc/III/94/UPG/19 

dtd. 206.85(relevant portion) 

is annexed herewith as 

ANNEXJRE - Wi.. 

4 • 5 • 	 That, Shri N.B. Chakraborty, Shri Moti 

X4azurnder, Shri Gopal Dey-Il, Shri Santosh Sarkar, Shri 

J. Uddin, Shri P.I(, Goswami, Shri B.D. Roy, Shri K,C. 

Roy who are juniors to the applicant as DAD. 

4.6, 	 That, Shrij. Uddin, Shri B.D. Roy, 

Shri P.K. Goswamj and Shrj K.C. Roy 'who are juniors to 

the applicant at the DAD and were during pay of Rs. 302/-

in 1983 when the applicant pay as DAD was also Rs. 302/-

But due to marger of special pay of the above juniors 

were fixed at a higher stage after they were given the 

benefit of special pay and its marger. 

• 	 A comperative Chart showing 

I 	 the Pay etc. of the applicant 

and his juniors is annexed 

herewith as ANNEXURE - A/2. 

Cont ... P/4. 
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4,7, 	 That, in the year 1966, Railway 

Board, under letter No. PC/60/PP]. dt. 19.03.66, 

communicated sanction of the President that when 

a Railway servant promoted or appointed to a hi.gher 

post on or after 1.4.61 draw a lower rate of Pay in 

that post than another Railway servant junior to him 

in the lower grade and promoted or applinted subsequ-

ently to another identical post, the pay of the Senior 

employee in the higher post should be Stepped up to 

a figure equal to the pay as fixed for the junior 

employeez in that higher post from the date of 

promotion or appointment of the junior employee. 

An extractjletter as ptb-

lished in the Rai1'iay Estab-

lish Manual Law and practice 

by Shri M.L. Jand, Asstt. 

Professor, Railway Staff 

raining College, Vadodara 

is annexed herewith as 

ANNEXtJRE 

4•9 • 	 That, as the pay of the juniors of 

the applicant were higher than that of the applicant, 

the applicant a represented to the Divisional Railway 

Manager on 9493 for Stepping up of kka his pay to the 
ste where his junior's pay have been fixed on being 
promoted as Shunters and Drivers. 

Cont ... P/5. 
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A copy of the said represent-

ation is annexed herewith as 

ANNZJJRE - 2. 

4 • 9, 	 That, the Senior Divisional Personnel 

Officer, N.F. Railway, Lumding(Respdt. No.5) made a 

proposal for stepping up of the pay of the senior 

employees including the applicant and submitted the 

same to the Accounts Branch for votting but the 

Jcounts Branch returned the proposal suggesting sub- 

mission of papers to Chief Personnel Officer, N.F. Rail-

way, Maligaon for clarification. ccordingiy, Senior 

Divisional Personnel Officer, N.F. Railway, Lurndirig 

sought the clarification of the Chief personnel 

Officer, N.F. Railway, Maligaon(Respdt. No.3) vjde D.O 

LEFT ER'S No. E/41/l/Li4(ReStr.) dated C.11.93. 

A copy of the said letter No. 

E/41/1/LM(Restr.) dt. .11.93 

is annexed herewith as 

ANNEXIJRE - A/6 0  

4.1o. 	 That, the Divisional Railway manager, 

N.F. Railway, Lurnding, vide letter No.E/(JL/3/LM(Restr.) 

dated 7.7.94 informed Shri C.R. Paul and others who made 

axe representations for stepping up that a reference 

was made to Head Quarters for clarification and the 

Gwneral Manager(P), N.F. Railway, Maligaon has passed 

the following Orders, 

I 

Cont ... P/6. 
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"LE in the lower grade the 

junior employee draw higher. 
rate of pay than the Senior 
2 EmployeeS, due to advance 
increment or accierated pro.-
motion etc. the stepping up 
of pay of the senior employee 
will not be applicable." 

A copy of the letter No. E/UL/ 

1/LM(Restr.) dated 7.7.94 is 

annexed herewith as 

ANNEXURE - A/60 

F' 

4.11. 	 That, as the clarification given by 

the General Nanager(P), N.F. Railway, Malign kas not 

on correct appreciation of facts and the Orders of the 

President, the applicant made an representation to 

the Chief Operating Manager(P), N.F. Railway, Malign 

on 12.08.94 for re-examination of the applicant*ws 

case in the proper perpespective and to set right the 

iinjustice done to the applicant. But no reply has 

been dwm received by the applicant as yet. 

A copy of the representa- 

t ion d ated 12.08 • 94 is annexed 

herewith as ANEXURE 

5. 	Ground for Relief :- 

5.1. 	 That, as the pay of the plicants 

juniors were fixed at a higher stage than that of the 

applicant as a measure of restructuring benefit, the 

applicant is entitled to the benefit of stepping up 

rule and to be fixed at the Stage where his juniors 

Cont ... P/7. 
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have been fixed at the applicant and his juniors be-

long to Same Cadre and the pay of the juniors were 

• 

	

	fixed at a higher stage set as a result of accelerated 

promotion or advance increment but due to special pay 

9 

granted to the D?Ds for Cadre restructuring. 

5.2. 	 That, the applicant is being paid 

less salary due to refusal, of the respondents to step-

up his pay as per the Orders of the President. 

6. 	Details of the remedies exhisted :- 

That, the applicant has represented 

to Respondent No. 2 & 4, the Chief Operating Manager(P), 

N.F. Railway, Maligaon and Divisional Railway Manager, 

N.F. Railway, Lurnding for Stepping up of his pay. 

7, 	 That, the applicant declares that he 

has not previously filed any application, Writ Petition 

or Suit in respect of the sukject of .ths application 

in any other Court or Bench of the Tribunal nor any such 

application, Writ or Suit is pending before any of them. 

8. 	Relief Sought :- 

2.. 	 On the fts and circumstances sub- 

mitted above the applicant humbly pray for 

Issue of direction to the respondents 

for ref ixation of his pay on the basis 

of Stepping up rule.at the stage his 

juniors have been fixed and to pay the 

arrears with interest. 

Cont ... P/8. 
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9 0 	Particulars of application fees ;- 

Indian Postal Order No, 5/ii-4 

for Rs. 50/-(Rupees fifty) only is 

enclosed, 

VER IFICATION 

I, Shri Manilal Roy, Son of Late R.R. 

Roy, aged about 54 years, resident of Qrs.No.L/409/A, 

Kalibari Colony, LunLding, P.O. Luning, District - 

Nowgan,Assam, Pin - 7824ç,7, do hereby verify that 

the contents of para 4 0 6,7 & 9 are true to my Know- 

ledge and belief and the rest are my submission before 

the Honble Tribunal and I have not Supressed any 

material, facts. 

e 
Signature of the Applant, 

Dated 

Place 	: Lumding. 
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•Sut joct: Cadre Rovio' arid Re str uejgo 

No PC I 11/84/ tJPG/ 19, dated 25.6 I985 

Restructuring of certain Group 	& 
C Ga have been under consideration in consultatftn 
i1h.the Staff in the Committee of the Dopartmont3l 

Cot4ni1 of the JCM(Rai].ways) for sontiio 0  The 
Nl4stry of Railyàys have decided with the approval 
of the pro sident to restructure 'certain categories 
of Group 'C & 'D a detailed in the nexuro 
ono1ood0  

2 	hile iniplenia nt ing t 11$ 50 o:L' do r S 	- 
spdclfic instructIons given in the footnote uxdor 
the different categories shoul,d be strictly and 
caofufly adhered to 0  

3, For thepurpoo of restructurIng the 
caro strength as on 1.Ll984 will be talcen into 
acount and will include Rost Giver and Leave 
Reserve posts, 

4 1 1 The staff soloctod and posted aga1ntt 
thc additional h,ther, grade posts as a result of 
rotucturing will havo their pay fixed under Rule 
208(FR22C)RII w,o,fL.L1984 on proforma basis 
with current payments w.ef.14..1985 0  The benefit of 
fiatIon Will be applicable to the chain/resultant 
whchaiso from, restructuring0 

42 The posts of Shunting Drivers scala 
R3356O/- will be filled from Shuntorn grade 
Rs,9O-4OO/ on the, basis o: soniority..cum1.suitahility 0  
Tt josts  of Driver Grade,'(J"g scale Bs,330..56O will 
hoior be filled as or extant ordor for promotion 
of I$Junors to Driver. (zr 	SC 1 O  Fixation of pay of 
Sbuntqrs grade F,290.40O/ appointed. as Shunting 
PVeZ1' Grade 330..560/-. will be regui.atad under 
20J8A ILII (FR..22C).' Shunting Drivers grade Rs 0 330.-560/. 
appointed as Driver aCt  scale a330-560 will have their 
paid under Rule 02?(a)(ii)RII(FR2 2 (a)(ii)). 

4.3 The benefit of rotrosryactivo fixation 
from L.1L1984 and current aymont from l..1.l985 will 
not b applicable to suhof tho53 onpioyoe 3  who are 
prdniotod against vaearxie existing on the date of 
rotriicturtng, They will be granted bonbfits onLy from 
thd d.to of promotion as por r'orial rulos, 

Contd0/- 
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01 pu1y Oti )i'Oot 1011 poct-.. 	0LILjj(j8 &1ii 	out ruj,o 2013_1 (i.h 22s.C).t11 

or Lppt): i jp; 

 

to 01 Eiiij L11ot10 Of 

1 	£h 	 of rarrj cortj 

aq3
a ru.t o f1 	ol p&y of ri1wvj rvt prj oz' 

.ij,,tod to ilicjr jot 4ltor t 	it 	uoj00 of riic, (F.i, 	C).1xx 	 Ufl( 	Co iUztj04 
tilO Lo.rd for ootj 	pt, 

trot 
apPliCttion Z tho bovo rulo it u..y happo thut a rL].1Ay 	

prciaood or ppoint 	tji a tiighjr jxi on or ftor 	ry dreg a lUO rct3 pay in tt poet thaj arotb rti1wy 	 unL: to in the lower gri 	nd 	 t cpp 	cubu. to 
Luoth 	identicaL pot ç 	 - 

3 a In ordcjr to Z0210v0 ttt0 	 y th3 PrQ*id ploj to dOOid 4&ncl in duC 0toj ho pay of tho Otflployoq 
in t?io ihox poat uhQjd bo 

tOptj tipto a 
OUUJ to to py a fixOd for tw 4tiiox ocployo0 L ttMt 

	

tigWjr post 0  2ho toppj 	up thoulu L dono bitt ttoot f1'oj 
tho dto of prcot ion or aPPQ1rLtOIt of tho Junior nd tiij.] be aubjoot tc, tho 	

cojtje 	zejy 
Lt tlio Jiij0j and so I  jot OmVyc 	a1ouj1 

	to 

to trko S(iao C&dr aji 
the pot in aioh tIIOy ivc bo 	prit 	or po1z 	Ch1d 	dOntj0 Zrq in to 	ot.t,ro ; 

The acj0 ofpt&y of tholo 	ri hLhor posto  Ln  iiich tho3r i o oztjt 	to th 	py Oho.Ald b 4o: tictl; .nd 

(C) trto W1gj, 1icj bo 	 s* 	of th 
0 	 II. 

appi Ic J.t iOn 01,r Ulo 4O184i(pk( , 	).Jt 	bor pl, 11 ovo. j th10 	poet thoJuxIoxctrg txo  tIIflQ to tLu 	titt 	3at 	py t1k tilri aunj0 by VLiti o fitj 	of pa ui1cr tII noXij xj 	aay 'io to rar 	f L1Vt4OO ic 01 	 ro,, duo t 	
pj 	ctc 0  tto crta1i- d in 	1013 
	IJLfl not b3 ftivckt 	to OtOp Up tZo pay of ttko on1or OLpIoy, 4 	Tho orux' ro(jz1,1, thtj pay:of 

tto conjr Oiployo0 in LCCo1ujic0 Lt t)o P'0Yto 	ol tijg lcttc chzijj b 
under r.j 

	

	
O43 (J,h 2?)L,II. Tho next 1rc1 of th wju k d:w,-  3 	

the roquijto qfyjj Qrylcc W5, , t1Q (ltçj of rQZjxitj 	of D'3.Y. 
6, 

dr 
log on 
but 

-' 

Tl1o0 04di ct0, ot(ogt rx 	2L33, C0 of puy ti 	 in rcJpoot  ox uft 	 of 
LCtU. 	

ptoIotth 	C3Gfr., L.4... 	c y .t1 jo bj rcu dtj UAd3J tkyjp Oh CiQ bjiigjt h 	Jj LJ 	Dtejj 	::o 

)• 	) c 	/ 	 - 

fll)r) 
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• 
The 4'1..i1.y MtUçs,r(p) 
ne  . 

Ci 

	

ub:. 	 UP O. t'y. 

L ti c1ue respt X beej to nibrj t few 
ir.z* fc your infortj,, & 	uy ttion please. 

That air, hay. )*er OrkI ng a Coeds t'rjy from 9 	•Zb• 
,nd y baie p,y is now b e iQ/ But In yotr 	z'1n 	a. /4 1/1tK1Rtructurjflq) 

Of 16.10.92 it is *"n that thspy of /ri 
C..ry.rz Tijuddj, 	 M.L. lajvriev. 	 & •• 	is now higher thafl rn. thc'*h they us 

junior to cc. 

yu m* rou5t to p1ss 
look into thia and arraMe to stopgrig up iy py Oh 
the pay of fay jwiorg are hi(j1r thin ee at the 
saltiest and thus obliqe thezobj1, 

With rs!!ards e  

tthf21y, 
Dated, Lidj pi 	 ' 2a-z -z j J/ 
The bfZ)u-/2/1(7J 

i93 	 / 1L 

9 3 

Z 
E4a1ieoi 4WaMai73 R i. 

iJr I 	'. !'. Chiik rfl))".'r y p 	

-/ 
(J'( 1  I" 	L&:iiori 

&kI 	L. 

,1 

Fl 



S 

ft 

, 1 

/ 	

• 	

3 

O1T 11AS' Y it (.r 1 	; I 1t/A i 

('IC1 
(P)/Lu;tDlrci 

LLAU 	H 	H 

D;' Ehrl. C1irtibrty 

Fub 

In lurav of fl1y Po P rO a I ott4 r6,:P1//UP(V1 
iltitd 5-(• 	crn(1 136 c1rei.1.iti unlor CVMLG'ø luttor 
Nc '1,\)L/73 It. IV DAT 1T) 	j 	10-7-03 pnd ,2' 13' 136 cxcpt tha 
catQc'i10 	d' Vir4jnrjfl 	A' nr 	r,PDEn11 othir running cmi'gorto 

irc rtr- gt 	itUk'Qf w, (i 1', ), .14  U 	çtfl prpforpo fixatton irri 
W,Cfp 1.1. 5 With rooatnry biro't Tho co topori o m of Foi 

(' mO DM) ih1 eh woro not r ( -otmicturoil q  vory hcyiouor givon 
1:hj bnc1i' ol' i,puci1 pny q ', ii' Porio to c:ho otcnt of  
O'of postc In u'h citory ntic iccorrltng1y, p1.* py vn 

canct1onc 	n ftvir of thu ti 1out Poionti In Qch wtogorfQ 
/ 

Wit 1:ho 1ntrluct,1on of r iv i sod n61 v0 ef, 1183 
4 t h 1 1 4 C. ) , the oiornot of zp). 	'y Rn, 113/-vmv d ono nu;y but 

vtF n11o1 to uo tn)n into necount In tho f1;utIn 
jy.' Fr(-inn'"rVl flAt) In ornu; of Alyo  flcr&r lQttor iCX 

Pc' - IV/8/rU'T$P/i i:, 1', , (J' r oIrl uniler WU'04LO'a Na,  
ertci1 2.)/'//L ThIa expriclou eroatil  anamn- 

lice by thu py of vliurit e r prorotol p r l om to 1. 
"i nt 1ovo' I3tn8un wo& cii 	ho pny of thoie onjoy1r3 

the :j 1 	jinx, was f 1.x,il rtt 	ij.r 
DhUntur in qho 1V1IO('1 rrtil ec.  

Coniocunt on tho mbow j  pUi thQ vnIo 	oion 
I rFkOng lovfr p ny t htrn thu tr jlinl ~()rs hVC <ln IOd 	tupp 

up of thcjlr poy to tho uxtqrt. of thuir .  juil i orp.. I prcipo 
for n t.opp i n up CI t ho pny or c on , l or p or Cnrifl %:03 an t 
Accvintii fo vittin but Ac'4ritr hio rettiro/j thu proporul 
ibut wi 1.h 1fo1Loi ng Ot7t3OrV4 I Qr!3 

I 	la QUOfl frt1 	riu:' 	!/4 Jill L?(R 	) 
(1 	t.h4t jtJflIC'r 	0()SQ (1riVcrCJ 7 0  'lrfl'JIflR 
wrc piy than their rionloru on 00cmilt of Dixing 
olr piy riftr t:iik Ing 	poC n1 pny of Rz. 15/s' 
1itø nccount0 

lri tim11nr cnor ltiy. Dii 'o ilocioion hn3 boii 
o1?tn1n1. Put it ,IP('fl t :hnt p4. 'z leci s ion vnri os  

eorc11.ng to nJri of tr'iv1(lu11 cn voN tlQncQ to 
roy kin(Ily h, refrirr 	to CPcV'cF. Rly./ri1tw 

t' c'r cthti1n1 	c)F7rric1t1ofl fr:cn s lyiv  fl00ril, 

I d of 	h 	(7, 	t 	I 	cI 7 t: ut 	t 1 m t (;o f2 z ii r y 
rin ri UI ('ri t I n rn' J ji lwi r' 'j 0 	t. 1 for t.  hü p u rposow cit 
Hfl iirl.y (iF1 	31)rfl t:Id 	' Ir,  £$otit Lko1y to bo ralsiad in 
the IH1 

Thi 	y ju,n 	ti  
orirl y ocLo 	

n urit by ooinnunteat1n 
r,  

With ro!)rt1, 

	

• 	Yc*rt Sinooroly e  
IU?I. Jcu. 

Lr I • 	1', C h,i rnb'r 5, y 
c: P C' / 	Si 	ii C' )., 

cp 

( A?0  13arua ) 
M*Wiaen, j3uw j itJ..11,,, 

1 
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rLCh.tt'c Rrtjc ?u1, 
	 td 

Goots DLvcr/L.ciIn anci Othc 

(Thx'ogb i 7 /I rn'g1 
 ) 

	

I 

Sub;- Stenp 	up o pzy 

1tat': Your letter d t d 9/5/. 

In roference tb your letter quoted a5oe, 
this i to nfor you that in connection 1ith 
the ove sibjeet arGference h w  be en tide to 
HQ for cl&Ifjctj.on and(P)/LG vLde his  

	

• letter No.i/3/III/59 (4)1bos, dtd: 3/6/ 	hro  
passe tl)C . Orderstt fo1loys:..: 

11  If In the 1oor 	cs the junior 
• 	 eloyce dra hIe rate of r' 
• 	 thet the senIor e1oyee, due to 

1vce i.ncrent or Fjcceierat 
) 	 protIon,etc. the stepping up of 

NEV of senlor nplcyee '411 not be 
p1iCth11 '. 

- 	S.NRoy 	• 
P.20/Il 

• 	• 	for Div 	fll4anar P), 



•1 

4- ~ , 

To 
The Chjf OpC2'ating 14cnagoj (2), 
N.F.Rai1, 11oUgivn 

* __ !' !Ift'Ll" I 

Sub, Wrong InternrA otion  n%t 
Of III it Dd' oder dci rvatjon rixi 
hX$ip crisLng there6f 0  

Rots- 	 C 	tcntk v 1do his !o /III/5c)(j) 	db%, 3,6.04 coxcninjcat 	4or Djs No0 Vux/iirn ( Riotr) ttct, 7/7/94 0  

: 

I bg to sub- jt the ftstuai posLtj, 	
ch ipo t bewe not bo into ConsLdrtj(,fl thjlo eloLf 	ions L sougñt or'10*by th Sr, DPQ/flj v! hI. D,o, 1etor 

(flostr) datL, 8.1193 hd bcg otccj b 
 vide his letter r'dor ref orcnc) 0  

That Sir, 'kflc thc Sr,I)po vIdo his D.0 0  Letter ienttone1 thovo hod correctly ox 	tho bkij0j of the COg, the eiInsjs 	wrong bøt i4 Stepp 	up of 	of 	
tJ level of the Jnjor drawing hi. er  negr • 1astei 

	an 

	

in p ax'j fr 	 of on re1ving the 

	

out 	
wrong InterPrOt at Ion and 1 ltat2 by the DRI(?)/Qfr of the )d'ii  old r  z'egajn grmt of S,l. p to lefljorst 

D4ADI as nentlont in par&. of the nfoJa3h D.O. letter of 

12 evi if, the aatt is consic 
j as 

a case of Stg up' in tho ILt  of the given by the G4(P)fl4j,J it ncy be 'oInt out that I an being o14 lo',e*' pay not bec50 zr Jtijor • 	hLo: pay 2tt be 	yt(X (I) odvo.nce incrom,, t or (LI) 	oolat pro,tLon but sjrn' I*c
f i-Io by upL. 

V ~ 

SkL oei wr&iJ grtitc4 th ho spocj p.iy a 
eonjd. at the ticie Of ttxat,n of of pay At 1.1.aG rais1 their y to bLg)e st 	thm zr, Inspite of yseif being 2Ior to )Oyo flOd 1W 	lo hc'Ing boe 	otej to hIr)r '(s1q eçrj1er to 	

junior eojlo05 Rod the Sp], pay bo gr)te to the 	
only as dcsjrgj by the flly.Bod the øoajy and esoquntjai 

doT,rLvat Ion being SIL'for,) by no mu]jt not have orison at all, 

Cnt4, ,, rft  

V8Hgaofl, 



JV  

4 ~ - 	 4~ 11,17- 
The Chief Operating l'ftnagor (?), N F • Ral tvr, !foU gn 

Subi... Wrong 	 i L1wntajt,n of Illy DdIs oitdors.. dcirjvtI, md 
hLdhip aris.ng theroof ,  

Ref (20 )flui1 	C tftc,tk veto his o, Z'32/III/5(1.1) Ioo, dtd* 3,6, D Comwileatod undo 1)r(P)/Q4QIs No, 

	

iVtri/ ,,, zij ( I3tr) dtd 	7/7/D4, 

z 

Rpotfji,, I beg to subiijt the foLlowing fttuaI pojtjor 'Mf oh rnpon to hare not bom • 

	

	 into Cons24eratjg, thi1e clarU'Cations as souit for by the Sr, DPO,'1g vLde his 1)4 0 btter fl0/4/tj • 

	

	 (Ilestr) dt1 8.13.9,3hj been extend by (1/NLG vide his 1ettr x1der rot or1co. 

	

nt 	
That Sir, 	t].0 the Sr.DPO  v1d hs D.o, lottr tonot thovo had cOrrOctlY.0101alned the bk(2'Oej of the CaSO theOMh axis hni '.rrong1.v been laid  an ' Stot ping up of pay of Seniors to the 1vel of the Juniors dra,Ing higher pr

' 1n9tei4 of on resvLng the in pay arising out QC wX'Ong irter,rotfttj,fl  Il*tatt by the DA114(')/rJ4Gor the 3d's oi -

rs ztrd 
rega$Lng grint of Sple pgt to SOnLoej 
DADi as mentV,ned in pora4. of tho t'( e34 D0. Letter ol 8r,npo,qj4 ( 	 a  

ThatSLr, Ovi If, the zattQr is consid ered as a eMo of '8tep 	up' in th lijt of the ctrtfjcatj on  given by the O(P)/Mz,a, ft xmy be oIntxt out that I an being pa1i Io".e' pr not bocauso rr intors (njcjing hlèier poy 2v be grt (I) dvnnee incrern 	or (Li) 	Olatecj Promo tion bt stril' ectse b 4LtT 

	

&- 
coe 	3 	keSfJlrj 	 . 

Lkl ooøI r&t4p gr,*itod 'ILXh  p, 	 tho syect pay or l5/..i n, which 	eonaLdej at: the tjM,3 of tjttjp of IEQ'E$ Scale of py 'wst, 1,2
,86th  bL ,er Stags øi go inspito raisi their I, ,V to 

 oftyaoL being senior to thove n*od iM 	o having been , ronotcx% to hLier ç10 earlier to thass ,limiox eo1logs, Had tbG Sri, tgg  bean grznted to the 1rriierziost only 	dosLx'j, by e fl1y.Boaj the ø,oni md Csquontj&, deprivation being sufferjt bAV zO wouJa not have arisen at all, 

Contd,, _, 

b. 
aUgaan (iu* ,øhe1$. 



4 

ThntSir anetheV espuct ofthe wrong intarpret.jon • 	and. i?aP1enentajon of e Bd' orders in r 'giard to the grant • 	of Bpl. 	in .Qutition' 38 inluldged in by the D4(P)/Lwj 006d also to be clearly ,  pinted out Whieb iq an n1er: 

bad 	 one of ta asulor Incumbents includ tng wy'self b!cn cv 1et promoted on A :r4 tro £iJO3/8 (flf of enior±ty iit i'r Suter/L - Ircti1te 	,der DY{(/f' 	B'23/I/LM dti 2536 owthg tea Pc1tin u 	 Ti t jg 	
Deiel ay to 3f 	 p

&d bt,n grritsd ¶I1C 	it 	 btu'tt 	 9r'ite - 
• Of 	b-#i X 1O 	 to  • (tIi 	

to tiia x 	 r x 	
t* the junior the tinef.t of F;1 spey 

per 3rd ' crder y protje a 	 th tia r 	of tNT i.i8t; in t*imrn f 	CPJ 	DOW 
than wt,t 	d rt'gy been paW 

• Uxp the above air 	 L would kwib1y priy for your kind  
in its,, 	 tor 	erjnmtjn ef y ae 	trq P*tLJ 	e.t right the reng do to ae oaexng iwenee fi*ticjji]. cIerivaU 	aid tt'dOip. £n .ft 	n Oct of your k1ndmagi I ai • 	r)b1j 	, 

'Justifted
- 	I voJ 	ltk, 

 

to *t1i Isers tIst unle 	7 abe 

	

• pray. 	 ur 	 oGflstder.tj •sn fladi,1 action with in a 	
tte ( • 3 ontbr at te moat) I vl1 be leftjt no other 4tern,tj b*t to  uek 	tj thr 	•te Judiciary, I, 	4wi, 	that yo& vould nt 	e to e* a eb4 tantjal oemp*1 star). • 	Ittk t*t. 	• 	.,• • 	• 	• 

• 	 • 	: 	• 	
• 

L*** Farn.4 of Bonmst. ciroul,r 

	

• • 	• 	No .PC/III/8/'TJP G/ 1.9 dtd * 	• • 	• / (a 	,ç 

	

• 	• • 	
25/6/8 rsDdS as uniar 	• • • 	• • 	• 	• 

 

The restructurjnU ordór. • • • • L&/ i- ;i 	V • 	V1SUO1i8$ grant of 8p1. •• 	• • 
	/ • • 	• pay to certain ontegorles. 	/ •• The grant of Spl1ay will 	• 	 • 

• 	 • 	be affsetivo from 1,7 .8 	• • 	• • 	- 12 - 	- 9 

luria, (Afr,cat) 
• 	II98Qn, Guwj.7 

,i•••••• 	J 	•• 	• 	• 	• 	• 	• 


